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BEFORE THE HON’BLE-NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1343/2024
IN THE MATTER OF:

HARISH YADAV APPLICANT
VERSUS
STATE OF UTTAR PRADESH& ORS RESPONDENT(S)

REPLYON BEHALF OF RESPONDENT NO.3-GHAZIABAD
DEVELOPMENT AUTHORITY ALONG WITH SUPPORTING
AFFIDAVIT

MOST RESPECTFULLY SHOWETH:
I, Nand Kishore Kalal, S/o Shri Amba Lal, aged about 38 years, presently

posted as Vice-Chairman, Ghaziabad Development Authority (GDA), do hereby
solemnly affirm and state as under
1. That I am posted as above and I am well conversant with the facts and
cdrcumstances of the present case and am competent to swear the
present affidavit.
2. That the accompanying compliance affidavit has been drafted by the
counsel on my instructions. The contents of the present affidavit are true
and correct and are derived from the official recordsand no material fact

has been concealed therefrom.

3. That the present reply is being filed on behalf of the Ghaziabad
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under the Uttar Pradesh -Urban Planning and Development. Act,
1973 as Statutory planning authority, in compliance with the Order
dated20.03.2026, which reads as follows;

"1. A letter has been circulated by the counsel for the
Respondents No. 3, 8, 10to13 seeking adjournment on the
ground of personal difficulty. Learned counsel appearing for
the Applicant submits that reply of the Ghaziabad
Development Authority (GDA) is necessary. No such reply
has been filed till now. Hence, we require the Respondent
No.3-Vice Chairman, GDA to appear virtually and assist the
Tribunal in this matter.”

4. That the averments made in the Original Application by the
Applicant  insofar as they relate to GDA are
misconceived,unsupported by evidence and liable to be rejected
and No material has been placed on record demonstrating any
violation. The allegations in respect of GDA are based on
assumptions and deserve to be rejected.

5. That it is humbly submitted that the allegations that the project
lacks a Completion / Occupancy Certificate is factually incorrect
and Completion Certificate dated 29.12.2023 vide Letter No.
190/Enforcement  Zone-5/2023 was issued by the answering

Respondent, importantly, only Completion Certificate is issued and

“451"”‘?{ﬁf'q."10ccupancy Certificate is issued separately.The Applicant has
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not disclosed the aforesaid material fact and has _proceéded. ona
premise contradicted by official records.

6. That M/s. Aggarwal Associates Promoters Ltd. was developing the
Integrated Township project known as 'Aditya World City" situated
at Village Shahpur Bamheta, Ghaziabad. The Iayc;ut plans
pertaining to the project were duly considered and approved from
time to time. The revised and latest layout plan was sanctioned
vide No. 742/Zone- 5/2013-14 dated 16.04.2014 subject to terms
and conditions. The sanction was granted after examination in
accordance with applicable statutory provisions and planning
requirements. The allegation that the project has been undertaken
without requisite approvals is denied. True copy of Revised
Layout Plan Sanction/Approval bearing No. 742/ Zone-
5/2013-14 dated 16.04.2014 issued in favour of M/s

Aggarwal Associates Promoters Ltd. for Integrated

, Mnship '‘Aditya World City', VillageShahpur Bambhet,
% i TR - UAN
l_ngijabad is attached herewith and annexed as Annexure
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under-the development scheme of the answering Respondent and

~D

w



1247

certain parcels of land reduired for implementation of the .said
scheme were acquired by the State Government in accordance
with law pursuant to Government Order dated 21.05.2005.

8. That it is further submitted that from the records available with
the answering Respondent, it appears that the Iand of the
members of the Applicant's close family (Parents) was also
acquired for the aforesaid Project and such members have been
challenging proceedings relating to acquisition and development of
land forming part of the township project before various judicial
forums. While the answering Respondent does not seek to
comment here upon the merits of such proceedings, the said
background constitutes a relevant fact for consideration while
examining the present Application and the nature of allegations

N ralsed therein. In the absence of any technical materlal inspection
rt or determination by a competent authority supporting the
Qg tions made in the Application, it appears that the disputes

ing to the acquisition of land and the development of the

| :\\; townshlp has motivated the filing of the present proceedings.
9. That it is further submitted that the records of the Answering
Respondent reveal that the Project Proponent had approached the
Answering Respondent seeking a No Obijection/clarification in
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connection with obtaining.‘permission from the Central ~Grqund
Water Authority for extraction of groundwater for drinking water
purposes.

10. That accordingly, the Answering Respondent, vide Letter No.
315/E.E./Zone-5/2017 dated 04.12.2017, clarified that no scheme
for supply of drinking water was being implementedin the said
area and, therefore, the Project Proponent may obtain appropriate
permission from the Central Ground Water Authority for extraction
of groundwater for providing drinking water to the
allottees/residents of the Project. True copy of Letter No.
315/E.E./Zone-5/2017 dated 04.12.2017 issued byto M/s
Aggarwal Associates (Promoters) Ltd. is annexed herewith
and marked as AnnexureP/ 2:

11. That it is further submitted that after completion of development
works,the Project was examined and a Completion Certificate

- -dated 29.12.2023 vide Letter No. 190/Enforcement Zone-5/2023
W;xs |ssued The Completion Certificate dated 29.12.2023 has been

du}y' résued for Integrated Township 'Aditya World City'. True

EA T3 .
\ 2° é" coiay”bf Completion Certificate dated 29.12.2023 issued
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\O/N ;:;.vvlde Letter No. 190/Enforcement Zone-5/2023in respect
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of Integrated Townshib 'Aditya World Cityf is anngxed
herewith and marked as AnnexureP/3. -

That the Applicant has not placed on record any document
supporting the allegations. No omission, negligence or violation is
established as per the Answering Responden‘;.

That furthermore, the allegations concerning sewage,
groundwater, pollution control and environmental permissions etc.
fall within the jurisdiction of the respective  statutory
authorities.The records with the Answering Res_pondent
demonstrate that the project has been dealt with in accordance
with applicable statutory procedures and approvals of by the
competent authority.

That in view of the abové, it is respectfully prayed that this
Hon'ble Tribunal may take the present Reply on record in
compliance of Order dated 20.03.2026and/or pass such further
orders as deemed fit.

That the present Reply is being filed bona fide for placing the
latest factual status before this Hon'ble Tribunal ahd for

demonstratingsubstantial compliance undertaken by the answering

- Respondent.
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16. That the facts stated hereihabove are based upon Qfﬁcial recqrds,
documents available in the office, and the same are being
respectfully submitted before this Hon’ble Tribunal for appropriate
consideration and further necessary orders as may be deemed fit
in the interest of justice and environmental compliance.

DEPONENT
VERIFICATION:
Verified atﬂ3JULo?l%§s ............... day of June, 2026 that the
contents of the above affidavit are correct to my knowledge as
derived from the official record available in my office and believed

to be true. No part of it is false and nothing material has been

concealed therefrom.

N

Date 29.06.2026 \K
. S

v DEPONENT

Through Counsel
Vice-Chairman
Ghaziabad Development Authority (GDA)
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